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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
AT NEW DELHI

ORIGINAL APPLICATION NO. 1050 OF 2024

IN THE MATTER OF:-

Ritisha Gond vereeernneens.. Applicant
Versus

Union of India and others veseeesensee ... Respondents

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 17,
M/S SAI BABA STONE WORK

PRELIMINARY SUBMISSIONS:

1. That the facts, grounds averments taken in the present petition filed
by the Applicant are denied categorically and none of the
statements/facts stated under the petition is denied to be admitted
unless admitted specifically.

2. That the present petition filed by the Applicant is devoid of specific
allegations and contains generalized claims against all mining
leaseholders in District Sonbhadra, Uttar Pradesh. Respondent No.
17 has been unnecessarily implicated without any evidence.

3. That the Original Application filed by the Applicant contains vague

and unsubstantiated allegations aimed generally against all mining
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leaseholders in District Sonbhadra, Uttar Pradesh. Respondent No.
17 has been wrongfully implicated without any evidence of
wrongdoing.

. That the answering Respondent has complied with all statutory and
regulatory requirements for the operation of its mining lease.
Respondent No. 17 has always adhered to applicable environmental
norms and laws and has never engaged in any illegal or
unauthorized activity.

. That Respondent No. 17 is a leaseholder for Dolostone mining on
Arazi No. 5414G, Village Billi Markundi, Tehsil Robertsganj,
District Sonbhadra. The mining lease was granted after thorough
inspection, scrutiny, and clearance from competent authorities.

. That the Forest Officer of the Kaimur Wildlife Department, in a
letter dated May 12, 2015, confirmed after an inspection conducted
on February 11, 2015, that the mining area is located 4.380 km away
from the nearest wildlife sanctuary boundary. As a result, the
Hon’ble Supreme Court’s order prohibiting mining within 1 km of
a national park or wildlife sanctuary boundary does not apply to

the answering Respondent.
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A copy of the said letter dated 12.05.2015 is annexed herewith

as ANNEXURE (/1. 9

. That a No Objection Certificate (NOC) was issued by the Forest
Department, pursuant to a detailed inspection conducted under the
chairmanship of the Sub-Divisional Forest Officer, Chopan. The
inspection was based on a joint report prepared by the Mines Officer
and other competent authorities.

A copy of the NOC dated 21.05.2015, issued by the Mines Officer,
is annexed herewith as ANNEXURE C/2. 10-13

. That the District Magistrate, Sonbhadra, granted the mining lease
for a period of 10 years on January 4, 2016, for Dolostone mining on
Arazi No. 5414G, Village Billi Markundi, subject to compliance with
all statutory conditions.

A copy of the mining lease grant letter dated 04.01.2016 is annexed
herewith as ANNEXURE C/3. 14-16

. That the District Level Environmental Impact Assessment
Authority, Sonbhadra, granted environmental clearance for the
project on 18.05.2016, under Category B2 as per MoEF Notifications
dated January 15, 2016, and January 20, 2016. This clearance was

subject to compliance with specific conditions outlined therein.
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A copy of the environmental clearance letter dated 18.05.2016
is annexed herewith as ANNEXURE C/4. 17-23

10.That the mining lease agreement between the answering
Respondent and the Government of Uttar Pradesh was executed on
May 31, 2016, for a 10-year period ending on May 30, 2026.
A copy of the lease agreement is annexed herewith as ANNEXURE
C/5. 24-53

11.That, in accordance with regulatory requirements, GPS readings for
the approved mining lease area were submitted on 16.09.2020, via
Letter No. 1876 /Mineral / Mining-GPS Reading/2020-20.
A copy of the said letter dated 16.09.2020 is annexed herewith as
ANNEXURE C/6. 54

12.That Respondent No. 17 possesses a valid GST registration under
GSTIN 09ADFFS0408N2ZT, issued on 09.02.2022.
A copy of the GST Certificate is annexed herewith as ANNEXURE
C/7. 55-57

13.That the answering Respondent has also obtained a valid No
Objection Certificate (NOC) No. NOC022406, for the industrial use

of groundwater, valid from 25.09.2023, to 24.09.2028.
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A copy of the said NOC No. NOC022406 is annexed herewith
as ANNEXURE C/8. 58-60

14.That the Applicant has raised generalized concerns against mining
leaseholders in the region without providing specific evidence
against Respondent No. 17. The allegations are vague, speculative,
and lack factual foundation.

15.That the FIR referenced by the Applicant (FIR No. 0100 of 2023) does
not name Respondent No. 17. The allegations pertain to other
leaseholders, and there is no evidence to suggest any involvement
of Respondent No. 17 in the alleged illegal activities.

16.That Annexure-5 of the Petition refers to media reports discussing
penalties imposed on certain mining leaseholders. However,
Respondent No. 17 is not mentioned in these reports, nor has it
received any penalties or notices from the authorities.

17.That the letter dated 04.09.2023, issued by the Forest Officer
regarding a complaint from Shri Kamlesh Singh (IGRS Complaint
No. 40020023011517), does not implicate Respondent No. 17 in any

illegal mining activities.
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18.That the allegations raised in a letter dated 06.06.2024 (Page 254 of
the Petition), are speculative and lack specific instances of
wrongdoing by Respondent No. 17.

19.That Respondent No. 17 has maintained compliance with all
environmental, regulatory, and legal requirements. It has never
been subject to any penalties or adverse findings from the
authorities regarding its mining operations.

20.That Respondent No. 17 conducts its operations responsibly,
adhering to all conditions imposed by the authorities, and has taken

all necessary measures to prevent environmental degradation.

21.In conclusion, the allegations made by the Applicant against
Respondent No. 17 are baseless, unfounded, and legally incorrect.
Respondent No. 17 has adhered to all legal and regulatory
requirements, and there is no evidence to suggest any involvement
in illegal mining or violations of the law. Therefore, the present

petition should be dismissed with respect to Respondent No. 17.

PRAYER:

In light of the above submissions, it is most respectfully prayed that

this Hon’ble Tribunal may be pleased to:
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a) Dismiss the Original Application No. 1050 of 2024 filed against
Respondent No. 17, M/s Sai Baba Stone Works Pvt. Ltd.

b) Pass any other order or direction that this Hon’ble Tribunal may

o
SHASHANK SINGH
ADVOCATE FOR RESPONDENT

deem fit and proper in the interest of justice.
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IN THE NATIONAL GREEN TRIBUNAL
ORIGINAL JURISDICTION
ORIGINAL APPLICATION NO. 1050 OF 2024
IN THE MATTER OF: ' -

RITISHA GOND - : ... PETITIONER
, : - VERSUS
UNION OF INDIA ' ' ... RESPONDENT
AFFIDAVIT
I, ANJURAI R/o BILLI MARKUN DI , PARGANA AGORI, OBRA SONBHADRA
231219 . presently at do hereby solemnly affirm and declare as
under: ,

. That I am the Respondent No 17 in the above noted matter. I am conversant
with the facts of the case, and in tuch capacity, competent to Swear this
Afﬁda{/it. [ therefore competent to swear the present affidavit

2. That1 have read over the accompanymg Counter Affidavit pages to
" I.A.s..and the same has been explained to me and the contents of the petition
which are true and correct to the best of my knowledge and believe.

3. That I state that the accompan /mg, annexures and apphcatlon are true copies of

their respective originals.

‘MIs Sai Baba Stone Works

sl
VERII ICATION - Partner

Verified at _on this the ____day of . , 2024 that the

contents of the above affidavit are true and correct to my knowledge and belief.

7 %
Nothing false has been stated therein or material concealed therefrom.

DEPONENT

‘MIs Saf Baba Stoné Works

- " - 2 N&e/h
g quTEe i Wy *‘ . ‘ ﬁn&g;:tnepf

athad
QOathed !
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C" LA
ironment Impact Assessment Authority, Sonebhadra 1 7
e-of the District Magistrate. Sonebhadra
'4445224566 E-mail: deiaasonbhadra@gmail.com

Ref No. \B /SBR/2016 Date: - \R \C) < \\ 2016

To. o , .
M/s Sai: :
Partner Smt

W/o Sti Dh i
R/o-Billi M , Teh.-Robertsganj,
And Smt.’S 1 Parveen W/o Sri Nishar Ahmad

Sonebhadra, U.P.

R/o-Chopari, District-

’nm»‘t_':n-,tal Clearance for proposed Dolostone Mining Project
14 :Ga Village-Billi Markundi, Tehsil-Robertsganj,,District-
Sonebhadra;’ :E."‘(Leased Area-3.43 Acres)

Dear Sir,

Please - refer to your letter dated 15/04/2016 addressed to the
Chairman/Secretary, DEIAA, Sonbhadra. The District Level Committee considered the
matter in its meeting held on dated 29-04-2016. A presentation was made by the
consultant M/s Ind Tech House Consult, Rohini, Delhi, along with the reprcsentative of
the project proponent, through documents, preseutatior made during meeting dated
29/04/2016 and reply to the queries raised by the DEIAA SBR, has informed to DEIAA
SBR that:
|, The environmental clearance is sought for Dolostone Mining project at Gata No.
s414 Ga Village-Billi Markundi, Tehsil-Robertsganj, District-Sonebhadra, Uttar
pradesh (Leased area-3.43 acres). '

Mining lLease area was granted by District Magistrate, Sonbhadra vide letter no.-

1416 /@t /2015 f&ATH 04.01.2016

3. 30,000 Cubicmeter Dolostone is proposed 10 mine annually according to approved
mining plan and validity of mining plan is valid up to 5 years from the date of deed
execution.

4. The water requirement will be limited to 1.12 KLD from water 1anker and borewells
for drinking, 7.20 KLD for sprinkling on haulage route for dust suppression and 0.50
KLD for plantation and others.

5. During operation the maximum no. of workers will not be more than 23.

The Project activity are not covered under general conditions, because the project
belong to B2 Category, under MoEF notification dated 15/01/2016 and 20/01/2016.

7. The mining will be opencast type and carried out semi mechanized. ’

8. The ultimate depth of mining will be restricted to 30 mtr/water level, whichever is
less. ‘ :

9. The mining operation wiil not be carried cut in safety zone of any bridge or

2

embankinent or in eco-fragile zene such as habitat of any wild fauna.
10. Regarding the project no litigation is pending in any court.

~1~



otification 14/09/2006. '
alls under B2 Category of MOoEF Notification dated 15/01/2016
ised on the above said project, the District Level Environment
hority (meetings held on dated 20/04/2016) has decided to
.ntal Clearance to this project proposal subject to- effective
following general and specific conditions:

~c:1éarance is subject to allotment of mining lease in favour of
pro'jec't'prgjp Y District Administration/Mining Department.

2. Forest cledrs all be taken by the proponent as necessary under law.

3. Any addiﬁc’;mi f the mining area, change of Khasra numbers, enhancement of
capacity, ch ge nijmin-ing‘technology, modernization and scope of working shail
again réquiréd?p or environmental clearance as per EIA notification, 2006.

4. No change il > calendar plan including excavation, quantum of mineral and
waste shall be made.
5. Mining will -be ‘carried out as per the approved mining plan. In case of any

violation of mining plan, the Environmental Clearance given by DEIAA, SBR will
stand cancelled. ‘
6. Four ambient air quality monitoring stations shall be established in the core zone as
well as in the buffer zone for RSPM, SPM, SO, NO, monitoring. Location of the
:ons should be decided based on the meteorological data, topographical features
nvironmentally and ecologically sensitive  targets and frequency of
itoring should be undertaken in consultation with the State Pollution Control
_The monitored data for criteria poliutants shall be regularly up loaded on
e company’s website and also displayed at website.
7. Data on ambient air quality (RSPM, SPM, SO,, NOy) should be regularly

)

ttract -any of the general -conditions applicable on minijgs

oA

subrhitted to the Regional office, MoEF, Gol, Lucknow and the State Pollution

Contro]Board/Central Pollution Control Board once ip six months.

8. Ambient air quality at the boundary of the mine premises shall confirm to the
norms prescribed in MOoEF nctification no. GSR/826(E) dt. 16.11 2009.
9. Fugitive dust emissions from all the sources shall be controlled regularly. Water

spraying arrangement on haul roads loading and unloading and at transter points
shal! be provided and properly maintained.

10.  Measures shall be taken for control of noise levels below 85 dBA in the work
environment. Workers engaged in operations of HEMM, ete. shall be provided
with ear plugs/muffs and health records of the workers shall be maintained.

11.  Industrial waste water (workshop and waste water from the mine) should be
properly collected, treated so as to conform to the standards prescribed under GSR
422 (E) dated 19™ may, 1993 and 31% December, 1993 or as amended from time t0
time. Oil and grease trap shall be installed before discharge of workshop effluents.




12.

16.

17.

18.

19.

,."ic_asvshall be provided with protective respiratory devices 1119
Iso"be imparted adequate training and information on safety

hall be adopted to prevent the nearby settlements from the
ctivities.

s of the materials shall be limited to day hours time only.

made for the housing the labourers within the site with all
ture and facilities such as fuel for cooking, mobile toilets; safe
jed’ic"al health care, créche etc. The housing may be in the form of
s.t0 be removed after the completion of the project.

‘ mental Management Cell with suitable qualified personnel shall
he ‘control of a Senior Executive, who will report directly to the
tion.

_Vt‘lshalll inform to the Regional Office, MoEF, Gol, Lucknow
“entrol Board regarding date of financial closures and final
€ _ITQ_],@ét by the Concerned authorities and the date of start of land
development W k.
A copy of the enviro

nmental clearance shall be submitted by the Project Proponent
to the Heads of the Local Bodies, Panchayat and Municipal Bodies as applicable in
the matter.
The Project Proponent has to submit half yearly compliance report of the stipulated
prior environmental clearance terms and conditions in hard and soft copy to the
DEIAA, SBR. on 1*June and 1% December of each calendar year.
The DEIAA, SBR may alter/modify the above conditions or stipulate any further
conditions in the interest of environment protection. ,
oncealing factual data or submission of false/fabricated data and failure to
mply with any of the conditions mentioned above may result in withdrawal of
is clearance and attract action under the provisions of Environment (Protection)

/_,-"Act, 1986.
pecific Conditions

‘j"i'igr

N .

N dre X
1.
2.
3.
4
5.
6.
7.

Norms of Transport Department/PWD shall be strictly followed during
transportation of minerals.

haul road shall be made motorable.

Forest NOC shall be obtained prior to start of work. ,

Corporate Social Responsibility (CSR) plan along with budgetary provision of 5%
of the total cost shall be prepared and approved by Board of Directors of the
company. A copy of resolution as above shall be submitted to the authority along
with list of beneficiaries with their mobile nos./address.

This environmental Clearance does not create or verify any claim of applicant on
the proposed site/activity.

This environmental clearance shall be subject to valid lease in favour of project
proponent for the proposed mining proposals. In case, the project proponent does
not have a valid lease, this environmental clearance shall automatically become
null and void.

The Environmental clearance will be co-terminus with the mining lease period.

~3~



10.

11.

12.

17.
18.

19.

20.

21.

: 4s§x§aneously worked i.e. before the first is exhaust
mpleted, no mineral bearirg area shall be worked.
c‘fﬁ_rst_ mine pit-and before starting mining operations in the next
j plantation works in the exhausted pit shall be completed sO as
slamation, forest cover and vegetation are visible during the first
ations in the next pit. This process will follow till the last pit is
ic’_habil’it_ation of mined pit shall be completed before any new
orked for expansion.

rec

e shall be maintained between two consecutive mineral
.+ on haul roads to control dust will be ensured by the project

opmernt shall be carried out considering CPCB guidelines
~.of plant species and in consultation with the local
Department. Herbs and shrubs shall also form a part of
tion’ proge mme besides tree plantation. The company shall involve local
people for pl’éﬂ";ation Programme. Details of year wise afforestation programme
including rehéibiliitation of mined out area shall be submitted to the Regional

- Office, MOoEF,; Gol, Lucknow and DEIAA SBR every year.

last vibration study shall be conducted and a observation report submitted to the
Regional Office, MoEF, Gol, Lucknow and UPPCB within six months. The
«t shall also include measures for prevention of blasting associated impact on
rby houses and agricultural fields.

ontrolled blasting techniques with sequential blasting shall be adopted. The
blasting shall be carried out in the day time only.

Appropriate arrangement for shelter and drinking water for the mining workers has
to be ensured at the mining site. '

Maintenance of village roads used for transportation of minerals are to be done by
the company regularly at its own eXpenses. The roads shall be block topped.

Rain water harvesting shall be undertaken to recharge the ground water source.
Status of implementation shall be submitted to the Regional Office, MoEF, Gol,
Lucknow, UP Pollution Control Board and DEIAA SBR within six months and
thereafter every year from the next consequent year.

Measures for prevention and control of soil erosion and management of silt shall
be undertaken. Protection of dumps against erosion shall be carried out with geo
textile matting or other suitable material, and thick plantation of native trees and
shrubs shall be carried out at the dump slopes. Dumps shall be protected by
retaining walls.

Trenches/garland drains. shall be constructed at foot of dumps and coco filters
installed at regular intervals to arrest silt from being carried to water bodies.
Adequate number of Check Dams and Gully Plugs shall be constructed across
seasonal/perennial nallahs, if any flowing through the ML area and silts arrested.
De-silting at regular intervals shall be carried out.

Garland drain of appropriate size, gradient and length shall be constructed for both
mine pit and for waste dump and sump capacity shall be designed keeping 50%

~4 ~




21

1d above peak sudden rainfall (based on 50 years data) and
the area adjoining the mine site. Sump capacity shall also
ntion period to allow proper setting of silt material.
:béconstructed at the comners of the garland drains and de-

ter, if any in and near the core zone (within 5.0 km of the
ularly monitored for contamination and depletion due 1o mining
ds: jﬁaintained. The monitoring data shall be submitted to the
EF, Gol, Lucknow, U.P. Pollution Control Board and DEIAA
er, monitoring points shall be located between the mine and

,re@tion of flow of ground water shall be set up and records

S
[}

lease) shall
activity and’
Regional Off
SBR regularly
drainage in th
mainta'i‘ned‘.'

ation shall be controlled. Fugitive dust emission shall be

-4t locations of nearest human habitation (including schools

menities located nearest to SOUrces of dust generation as
applicable) and re ords submitted to the Regional Office, MoEF, Gol, Lucknow,
U.P. Pollution Control Board and DEIAA SBR regularly.

24.  Baseline data for ‘amB’ient air quality shall be generated and maintained and RSPM
level in ambient air in the nearby human habitation (villages) shall also be
monitored along with other parameters.

25. Transportation of minerals shall be done by covering the trucks with tarpaulin or
other suitable mechanism so that no spillage of mineral/dust takes place.

26.  Occupational health and safety measures for the workers including identification of
work related health hazards, training on malaria eradication, HIV, and health

ffects on exposure to mineral dust etc. shall be carried out. Periodic monitoring

xposure 1o reparable mineral dust on the workers shall be conducted and
maintained including health records of the workers. Awareness programme
kers on impact of mining on their health and precautionary measures like
personal equipments etc. shall be carried out periodically. Review of impact
ious health measures shall be conducted followed by follow up action

23.

Ve w"f
\\\\‘::{ v(ﬂ:zm‘rﬁ};\,ar
~ wherever required.

27.  The project proponent will ensure for providing employment to local people as per
requirement, necessary protection measures around the mine pit and waste dump
and garland drain around the mine pit and waste dump.

28.  Top soil/solid waste shall be stacked properly with proper slope and adequate
safeguards and shall be utilized - for backfilling (wherever applicable) for
reclamation and rehabilitation of mined out area. Top soil shall be separately
stacked for utilization later for reclamation and shall not be stacked along with
over burden.

79, Over burden (OB) shall be stacked at earmarked dump site (s) only and shall not be
kept active for long period. The maximum height of the dump shall not exceed
20 m, each stage shall preferably be of maximum 10 m and overall slope of the
dump shall not exceed 359 The OB dump shall be backfilled. The OB dumps shall
be scientifically vegetated with suitable native species to prevent erosion and
surface run off.

~5~



30;

31.

32.

33.

34,

38.

39.
40.

41.

42,

Afﬁt@ement of rehabilitated areas shall continue ZZ-the-%

1es’-.1se!f~sustaining. Compliance status shall be submitted to the
OoEF, Gol, Lucknow, U.P. Pollution Control Board and DETA A
ly basis. ‘

1g bench and ultimate pit limit shall be as per the mining scheme
n'Bureau of Mines.

be'carried out by establishing a network of existing wells and
;;Zometers,during the mining operation. The monitoring shal]
mes in a year i.e.-monsoon (April-May), Monsoon (August),
November) and winter (January) and the data thus collected shall
ent. to MoEF, Centra] Ground Water Authority and Regional
‘Lround Water Board.,
from the mine shall be treated to conform to the prescribed
scharging in to the natyra] stream. The discharged water from
; : any shall be regularly monitored and report submitted to the
éé,' Ministry of Environment & Forest, Gol, Lucknow, Central
Pollution Control Board and the State Pollution Control Board. .
Hydro geological study of the area shall be reviewed by the project proponent
annually. In case adverse effect on ground water quality and quantity is observed
mining shall be stopped and resumed only after mitigating steps to contain any

adverse impact on ground water is implemented.

Prior permission from the Competent Authority shall be obtained for extraction of
ground water, if any.

A final mine closure plan, along with details of Corpus Fund, shall be submitted to
the Regional Office, Ministry of Environment & Forest, Gol, Lucknow and U.P.
Pollution Control Board 5 years in advance of final mine closure for approval,

Project proponent shall explore the possibility of using solar energy where ever
possible.

Commitment towards CSR has to be followed strictly.
Regular health chech-up record of the mine workers has to be maintained at site in

Project Proponent has to strictly follow the directions/guidelines issued by MoEF
CPCB and other Gowt. Agencies from time to time,

The blasting will be done only after getting the permission from the Mining-
Department.

b
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23

‘directed to ensure that the proposed site is not a part of any
equired/prescribed/identiﬁed under law. In case of violation, this
lly deem to be cancelled. Also, in the event of any dispute on
ite, this permission shall automatically deem to be cancelled.
nditions will be enforced inter-alia, under the provisions of
ntrol of Pollution) Act, 1974, the Air (Prevention & Control of
“Environment (Protection) Act, 1986 and the public Liability
with their amendments and rules made there under and aiso any
on’ble Courts of Law relating to the subject matter.

t proponent will have to submit approved plans and proposals
ns spemﬁed in the Environmental Clearance within 03 months of

no-development z

permission  sh
ownership of'th

the Water (Prer
Pollution} Aet'
insurance, Act 599{
other orders passe

“The Pr
incorporating: the con
issuance of this cleara

The DEIAA -SBR/MOEF reserves the right to revoke the environmental
clearance, if any. con ns stipulated are not implemented to the satisfaction of DEIAA
SBR/MOoEF. DEIAA 3R may impose additional environmental conditions or modify the
existing ones, if necessary

This is to request you to take further necessary action in matter as per
provision of Gazette Notlﬁcatlon No..81. 1533 (E) dated 14- 09-2006, as amended and
send regular compliange-rgports to the authorxty as prescribed in the aforesaid notification.

(Ot s o
(Kailash Singh)
S.D.M. (Sadar),
Member-Secretary,
DEIAA Sonebhadra, U.P.
No. /  /Parya/DEIAA/SBRI........... / ....12016 dated as above.
Copy for information and necessary action to:

1- The Principal Secretary, Environment, Govt. of U.P., Lucknow.

2- The Principal Secretary, Geology and Mining, Govt. of U.P., Lucknow .

13- Director, Environment, Bibhuti Khand, Gomati Nagar, Lucknow.

4- Director, Geology and Mining, Lucknow.

5- District Magistrate, Sonebhadra.

6- Divisional Forest Officer, Sonebhadra .

7- Divisional Forest Officer, Kaimur Wild Life, Mirzapur.

8- Additional District Magistrate, Sonebhadra .

9- Sub Divisional Magistrate (Sadar), Sonebhadra.

10- Regional Pollution Control Officer, Sonebhadra.

11- District Mining Officer, Sonebhadra.

12- NIC Sonebhadra to upload on website. / S
(Kailash Singh)
S.D.M. (Sadar),

Member-Secretary,
DEIAA Sonebhadra, U.P.
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Government of India
Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number : 09ADFFS0408N2ZT

I.  |Legal Name SAI BABA STONE WORKS
2. Trade Name, if any SAI BABA STONE WORKS
3. Constitution of Business Partnership
4, Address of Principal Place of PREET NAGAR, CHOPAN, SENDHUARI, Sonbhadra, Uttar
Business Pradesh, 231205
5. |Date of Liability 08/02/2022
6. Period of Validity From 08/02/2022 |To Not Applicable
7. Type of Registration Regular
8. Particulars of Approving Authority |Uttar Pradesh
Signature ,
Signature Not Vjﬂfi d
Digitally signed by & GOODS AND
SERVICES TAX NETWORK(4)
Date: 2022.02.09-413:15:33 IST
Name SHIV KUMAR SINGH
Designation Assistant Commissioner
Jurisdictional Office Sonbhadra Sector-2
9. Date of issue of Certificate 09/02/2022
Note: The registration certificate is required to be prominently displayed at all places of business in the State.

This is a system generated digitally signed Registration Certificate issued based on the approval of application granted on 09/02/2022 by

the jurisdictional authority.
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09ADFFS0408N2ZT
SAI BABA STONE WORKS
SAI BABA STONE WORKS

GSTIN

Legal Name

.Trade Name, if any

Details of Additional Places of Business
Total Number of Additional Places of Business in the State

Sr. No. Address .
1 ., BILLI MARKUNDI, OBRA, Sonbhadra, Uttar Pradesh, 231219

Annexure A
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GSTIN 09ADFFS0408N2ZT
Legal Name SATI BABA STONE WORKS
Trade Name, if any SAI BABA STONE WORKS

Details of Managing / Authorized Partners

Name

Designation/Status

Resident of State
Name

Designation/Status

Resident of State

SABANAM PARAVEEN
PARTNER

Uttar Pradesh

ANJU RAI

PARTNER

Uttar Pradesh

Annexure B
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9/27/23, 2:26 PM

4 74about:blank

GROUND WATER DEPARTMENT
‘_"l (Mamami Gange & Rural Wates Bapply Depa tment)
*) Ministry of Jal Shakti

Government of Uttar Pradezh

Hnnex>ve —

Form 8 (C)
[See Rule 8(1)]
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&

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER

{Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.] )

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC022406

VALID FROM 25/09/2023 TO 24/09/2028
{UIS10(1) of the Uttar Pradesh Ground Water Management ard Regulation Act, 2019}

Registration No.: 202306001300

Name of the Owner

Company Name

SO BT A
Address of the Applicant
Date of Submission

Location Particulars

District
Plot No./Khasra No.

Ward No./Holding No.

ANJU RA!

Ms Sai Baba Stone Works
NEW COLONY KHERATIYA

27/06/2023

Sonbhadra

5414GA

Particular of the Proposed Well and Pumping Device

Date of Construction/Sinking 31/07/2023

of the Well

Type of Well

Purpose of well

Tube Well/Boring

Industrial

Strainer Position (For Tube Well}

Type of Pump Used

Operational Device

Submersible

Electric Motor

Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate of
Withdrawal (m%hr.):

Maximum Allowable Annual
Extraction of Ground Water:

-about:blank

4.00

3600

Company Address
WU ST uar

Application No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m3har.)

05/08/2023

Maximum Allowable
Running Hours Per Day:

Recharge Required

Vili - Billi Markundi,
, Obra, Sonbhadra

SNBDO623NIN0084

CHOPAN
No

NA

80.00

2.00

4.00

3.00

1800.00

113




9/27/23, 2:26 PM 4 7 5 about:blank

. This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground water at a
rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of ground
water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

59

+ Holder of this NOC is hereby directed to assure annual recharge of 1800.00 cubic meter, as specified under the apblication form within the given time
period.

GENERAL CONDITIONS:

Holder of this NOC is hereby diracted to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after
registration of his/her NOC.

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

All Users abstracting ground water in excess of 100 m3/d shall be required to submit impact assessment report prepared by an accredited consultant from
CGWA and National Accreditation Board for Education and Training (NABET). The report should highlight environmental risks and proposed management
strategies to overcome any significant environmental issues such as ground water level decline, land subsidence etc. within three months of completioﬁ of
the same to Ground Water Department Uttar Pradesh. The list of accredited Individuals/ Institutions is available on the official web-portal of CGWA.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/
IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall
be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground
water from the well shall not exceed to the recorded rate from water meters

The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so
demands

In case of any change of ownership of the existing well, fresh registration has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made without prior
permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

In case, any of the particulars | information fumished by the applicant in his application for issuance of this registration is found to be incorrect during
verification at any subsequent slage , this registration is liable for cancellation.

The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a
fresh application, at least ninety dayé prior to expiry of its validity.

Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this
office on monthly basis

Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It
is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the purnping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4" to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquifer monitoring.

o No. of piezometers fo be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required i
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 1} 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in
meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLRY) Digital Automatic water level recorder (DWLR) with telemetry
system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for
about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for
bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monscon (May/June) and post-monsoon {October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water
Department, Uttar Pradesh, for chemical analysis.

o APermanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and
zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

« Any other condition(s) that may be imposed by the concerned Authority.

« In case, any of the particulars | information furnished.by the applicant in his application for issuance of this permit is found to be incorrect during verification

at any subsequent stage, this permit is liable for cancellation.

about:blank 2/3




9/27123, 2:26 PM 4 7 6 about:blank

SPECIFIC CONDITIONS: i 6 0

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of
water. .

i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m%/d shall be required to undertake annual water audit through Confederation of Indian
Industries (ClI)/ Federation Indian Chamber of Commerce and Industry (FICCI) National Productivity Council (NPC)/ PHD Chamber of Commerce &
Industries / Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion of the same to Ground Water Department
Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned
in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m?3 /day of ground water and. Monitoring of water *
level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 50 m from the bore
well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall
be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground
water (chemical, pharmaceuticai, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers. slaughter house, expliosives etc.) shall store
the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other
hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using
a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by
the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m® /day. The water
from STP shall be utilized for toilet fiushing, car washing, gardening etc

Date :27/09/2023

Place:Sonbhadra -

This certificate is electronically'generéted and does not require digital signature
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